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Special Alloy Steel Plants in Kerala

4483, Shri P. 'Viswambharan:
Shri Mangalathumadom:
Shri P, C. Adichan:

Will the Minister of Steel,
and Metals be pleased to state

(a) whether any applications for
hicenge to start special steel alloy
plants in Kerala are pending with the
Central Government, and

(b) if so, the number thereof?

The Minister of State in the Minis-
try of Steel, Mines and Metals (Shri
1*, C, Bethi): (a) Yes, Sir

(b) One
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8Shri Tenneli Viswanatham (Via-
kbapatnam) Mr Speaker, Sir, I have
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come from a constituency which is
equal to any other constituency that
15 represanted hare in the Lok Ssbhe.

written to me together

Shri Tennety Vishwanatham: Kmndly
excuse us at least on thuis occasion
Lel us speak

I have been in leguslatures smce
1837 and I have never heard about
& party bemng recogrused and a party
not being r 1 Asa t of
fact [ was also returned on a party
urket but my party happens to be
very small and I happen to be the
only represeniative

Shri Mahant Digvija: Nath (Gorakh-
pur) So am I

Shr; Tennell Viswanatham Good
people are elected only like that

What I am submutting 1s, whether
we have jomned a party or not, whe-
ther we have got a big party or not,
our constituencies should be represent-
ed equally and they should get the
vame hearing But here some pre-
cedent has been lmd down and you
were pleased to say that some parties
were recogmised and others were not
recogmsed Not only that, my party’s
name 18 also removed here and I am
called &n independent 1 have no
objection to being called an indepen-
dent for certan purposes, but oppor-
tunity must be given to all, as Bhn
Shastr: has smd

Mr Speaker- All the 5227
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have the right of speech for 20
minutes, but what I say is that having
regard to the considerations of time
and the regulation of debate, you must
be pleased to give us an oppartunity
That is all that I claim. If that iz not
done and if the rules do not permit
it, the rules require to be changed.

Mr. Speaker: There is no rule
coming in your way

Stri Tenneti Viswanatham: There
is no rule. But this distinction bet-
‘ween recognised parties and unrecog-
nised parties is bothering my mind
We do_not gel a complete set of the
proceedings also although we have
formed into a group. We require
these things whether we are recognis-
ed or not The point 1s that all must
have equal recognition and equal and
fair opportumty must be given to all
“‘The power to regulate the proceedings
is not the power to deny opportunities

Mr, Speaker: What you had wanted
to say, you have smmd Now you are
discussing 1t on merits

Shri Tennetl Vishwanatham: If Iam
troubling you, I will sit down

Mr. Speaker:
conclude

I only request you to

Shri Tenneti VisWanatham: You
seem to have understood my mind
even before I had expressed myself.

My, Speaker: I understood 1t even
‘before you got up.

Shri Tenneti Viswanatham: As you
have uynderstood 1t earlier than I
expressed it, kindly do what I have
in mind
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B, §peaker: They wrote to me and
that iz why I have allowed them, If
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everybody speaks, then there will be
no end to it.
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Shri Dattatraya Kuate (XKolaba):
Mr Speaker, Sir.

Mr. Speaker: Mr. Viswanatham
and Mr. Kunte wrote to me and I
allowed Mr, Viswanatham to have his
say. Do you also want to say the
same thing? That is exactly my diffi-
culty.

Shri Dattatraya Kunte: I am really
surprised to find that I am creating
any difficulty for you.

Mr, Speaker: No difficulty. Mr.
Prakash Vir Shastr; and some other
Members wrote to me about this and
I allowed Mr Prakash Vir Shastri to
raise the question You two also
wrote to me and I allowed Mr. Viswa-
natham to speak.

Shri Dattairaya Kunte: Kindly
have a little patience with me.

Mr. Speaker: All right.

Shri Dattatraya Kunte: I am grate-
ful to you, Sir.

8ir, yesterday, when the adjourn-
ment motion was being discussed, as
a matter of fact, 1 was ore of the
early ones who sent in their names.
The practice in this House is that any-
one who wants to speak should send
in his name

Shri Randhir Singh (Rohtak): I
also sent my name but I was not
called *

Shri Nath Pal: You were rightly not
called.

Shri Dattatraya Kuate: After I sent
in my name, I waited for an oppor-
tunity to speak, When Shr: Surendra-
nath Dwivedy was called and it was
indicated that he was going to be the
last speaker, We had to get up and
askc the Chair whether we would at
all get any opportunity. Ha did not
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(Shr1 Dattatraya Kunte]

mdicate that it was because of want
of time that he was not going to call
us If that was the ground on which
he was not gomng to call us, we would
not have been able to say anything
But he said—I have not got a copy
of the proceedings, I wanted to get ;t
from the Table Office but could not
get 1t, 1 am depending on my
memory—that as that was a censure
motion, only the leaders of the recog-
nised groups would be allowed and
that as ours was not a recognised
group and, therefore, we will not get
an opportumty I pointed out to the
Chair that I also belonged to a group
He said that ours was not a recognised
group and, therefore he was sorry
that we will not get an opportumty
to speak

He further indicated that he was
acting under your instructions This
pained me much more because I do
not see, as my friend Shr1 Prakash
Vir Shastr1 pointed out, anywhere,
either 1n the Constitution or in the
Ruies of Procedure any such thing

Mr, Speaker That 15 all

Shri Dattatraya Kunte: This has
got to be explained to the House The
House does not know ;n what predica-
ment we are The biggest group in
this House does not contain 53 Mem-
bers and, therefore, 1t 1s not recognis-
ed as a party As compared to that,
we are more than that in number
If we are not going to gel any oppor-
tumty even at the fag-end of the
discussion

An hon, Member: Acharya Kripalam
wag allowed to speak

Mr. Speaker: Why don’t you allow
me to hear him? .

Shri Dattatraya Kunte; If we are
not going to get an opportunity even
at the fag-end of the discussion, when
an important matter is being discus-
sed, ] am really paned to know for
what business we are sent to this
Parhament We are sent to this
Parliament to parley and if we are not
going to perley, what else are we to
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do here I am pained to find in ths
House that an hon Member can get
up on the excuse, which on the face
of 1t 1s very flumsy, of raising a point
of order and you are pleased to allow
him time, as much as he wants to,
take Does the Chair want us to have
recourse to that which we would not
ke to take?” Having known the
parhiamentary practice in this House
and jn other Houses, men like me and
Mr Viswanatham would not hke to
resort to that method As a matter
of fact, we do not want to do 1t

Mr. Speaker: Mavy I now appeal to
him to conclude®

Shm Dattatraya Kunte: I am not
taking much time of the House 1
am making the position clear We had
to walk out of the House because we
were only soiry spectators to what
was happening in the House We can-
not take part ;n the discussions be-
cause we Jare nol members of any
recognised group Under these cir-
cumstances what could one do? I
pointed out to the Deputv-Speaker
who was in the Chair that, as far as
the discussions and the demand notices
were concerned our groups were
allotted time and we stuck to the
time hmit  As far as I am concerned,
1 have never exceeded the time Iimit
which was given

Mr. Speaker: Please conclude

Shn Dattatraya Kunte: | am afraid,
wrong methods are practised One 1s
not even allowed to make his position
very clear Under these circum-
stances, what could I do®* Do ] rase
a point of order” Do I shout?” Do I
create an opportunity for being named
and somebody p'eading for me and
all that> 1 do not want to do that
Under these circumstances, it is only
the Chair who can protect us and
yesterday we sought that protection.
I am raising this because yesterday
was not the first time when I got up
many a time and an opportunity was
denied to me In this case, what do
we find? The rule is that an adjourn-
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ment motion shall be discussed for
at least 24 hours. It 15 not that it
will be put at such and such a time
It I found 1n this House that we weze
very strict gs regards our tume ptinc-
tuality, etc, I would have stood by
that But I find that when 3t pleases
some people, the fime could be extend-
ed [ told the Deputy-Speaker that
1 would require not more than five
minutes, but he could not spare even
five mmnutes 1 am really pamned to
rasse this matter I want to know
whether the one million people who
have elected me to this House have
elected me to sit here hke this Does
the Constitution want an independent
member not to come to this House?
In that case, We can as well amend
the Constitution that way I do not
want to raxce this as a matter of pr-
vilege or anything 1 think, every
1 d@ independent ber of this
House hus the right and authonty to
be heard, and an opportumty should
be given to him  Yesterday we felt
that this opportumty was denied to
aus and 1t was done on the floor of
the House I would, therefore, request
you to clarify this on the floor of
this House and 1t should further be
seen that we are given an opportunity
not merely n theory but also n
reality. N

Shri Frank Anthony (Nominated—
Anglo-Indians)  Just two minutes

Mr. Speaker: No no Will he lundly
sit down” Those who wrote to me
and sought the permission, I have
asked them tv cxplain If a general
discussion begins like this, where will
1t lead us? He has not given me
notce If I allow him, then I have
to allow a large number of Members

Shri Frank Anthony. I seek your
{ndulgence I am speaking on behalf
of 16 independents

Mr. Speaker: He should have writ
ten to me He should have given me
notice.

Shri Frank Anthony:
spoke to ms.. .

Mr. Kunte
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Mr. Speaker: How can I allow?
His name is not here
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Shr1 Frank Anthony:
only two munutes

I wll take

Mr. Speaker. 1t 1s very unfortunate
How could I allow him?

Shri Frank Anthony: ] am only
entering into a plea with you

Mr. Speaker: Why did he not give
notice?

Shri Frank Anthony I am only
entering into a plea with you for
recogmtion of past practices that have
hardened into conventions I am not
questioning your discretion in the
matter May I just tell you very
respectfully what the practice used to
be” And I say 1t with great respect.
Unfortunately, now, rgdly, you are
pleased to come down in a certain
direchion every day in the same way
{ have had the pnivilege of sitting in
this House for the last twenty-five
years, when I sat here as unattached,
the Speaketg in those days, from Shr:
Mavalankar s time and even before
that called Members according to
their discretion if they felt that the
Members had a contribution to make

Mr. Speaker: May I appeal to lam
to sit down now?

shry Frank Anthony: Dr Kuners
and myself as unattached indepen-
dents were called to witate debates
Then, your predecessor had told us
already that so far as

Mr. Speaker: That has got to be
verified 1 shall look into the retords

Shri Frank Anthony: We were ank-
ed to orgamise ourselves into groups
and then we were given time accord-
g to our numerical strengin You
are pleased to superzede now even
that
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Shri H, P. Chatterjos (Krishnagar):
My name is there May I also make
my submission?

Mr, Speaker: To which group does
belong?

Shry H. P. Chafterjee: 1 am an
independent gnd I sit with the pro-
gresmve group. My neme is also
there.

Mr. Speaker: I know that he is an
independent but he belongs to the
progressive group, That is the diffi~
culty. It is an independent group.
Everybody 15 independent and every-
body wants to speak.

Shri H. P. Chatterjee: You hold
certain views hut we hold certain
different views. So, we should be
allowed to have our say.

Mr. Speaker: When ] could not
control Shri1 Frank Anthony, how can
I deal with the hon. Member?

Shri B. P. Chatterjee: Sir, your
rulings should be constitutional
rulings Your rulings should be judi-
cial rulings Anything whimsical
cannot be your ruling We cannot
accept any such thing You must
Rive a judicial rubing always, No-
where 18 1t said in the Constitution
that 1nd d Members should be
differentiated from party Members
We have had enough of this party
effa;r and we are seeing what they
are doing 1n India. Men like Mahatma
Gandhi and men hike Acharya Vinoba
Bhave have asked us to remain
independent. 1 was in the Congress
for thirty yesrs and then I left the
Congress, seeing the state into which
Congress had brought this country.

Mr. Speaker: That was his own
dncicion and not mine.

Shrk H. P. Chatterjee: 1 am an
independent and l shm -lvny. re-

A,
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should I not have my say here? But

1 find that you always gag Indepen-
dents in this manner.

Your gpredecessor Sarder Hukem
Singh gave me once time even un-
asked for. But now I am a back-
bencher and you are not allowing us
to say anything importent because we
are independents. This is unconsti-
tutional, arbitrary and undemocratic.

Shri Khadilkar (Khed): Imme-

diately after the debate was over,
because of want of time ...

Shri Randbir Singh: Why should
he explain now?

Snri Kbadilkar: I shall just utter
two sentences only. For want of time
I could not accommodate them and I
called the hon. Minister. Three of
those Members were standing through«
out but I could not accommodate
them, I am very sorry. One hon,
Member asked me what one could do.
It was already eight o’clock when I
culled the hon Minister,

«ft ST anEy ;. Tz d, e
FrgFaagag @ { WLv wag
FT Ay ¢ 5 ot ¥ woar fady w
T awar o wwr for R g
g, Ay my in-ffr 2 W [y
WET T A A AT {3 QoA
favgmr T AR 1 WO Bew W
Tq TTAAE § 1

Mr. Speaker: Will he kindly =%
down?

ot eTarT mrewt : s AR,
wry oy foRTd wat ST 3@

Shri K. Narayana Rao (Bobbili):
May I make a submission? ...

Mr. Speaker: Is he an independent?
Let huim kindly sit down Is he also
an independent to pleas their cause?

faain an I My .
ency has gent me here knowing that
{aman independent 1 have detue::

It has been said that the Deputy-
Speaker had not called them. On »

‘neny 1 B!

P ion, we had onve called
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Shri Frank Anthony; on the question
of privy purses, Shri N, C. Chatterjee
had spoken, and Shri Prakash Vir
Shastri himself had alsp spoken.
‘Whenever there was time they were
sccommodated. Yesterday also, Shri
J. B. Kripalam spoke. Was it on the
basis of any party? But the difficulty
comes in ...

Shri Digvijai Nath:
only two minutes once.

Mr. Speaker: I know that. My
difficulty is this. There are about 57
or 80 independents Mahant Digvijai
Nath came to me once and said that
he was backed by a party which was
tig outside He did come and say
that to me that the Hindu Mahasabha
was a big party outside but 1t had no
representatives here

1 was given

An hon, Member: A big party?

Mr. Speaker: He says that 1t is a
big party outside. The hon Member
may or may not agree with its views
and so on But he says that he 1s
backed by a party outside but there
are not enough Members here repre-
senting that party For instance, there
is the Mushm League

Shri Mahant Digvijai Nath: The
Hindus should be allowed to place
thexr viewpownt.

Mr, Speaker: Therefore, Mahantj:
must be satisfied that many Hindus
have spoken. Shr: Muhammad Ismail
comes to me and says that ‘My party
Bar d party outside’. There
are three Members of the Muslim
League Party here. But they do not
belong to any Group. He says, ‘Why
don't you give us a chance? We are
also Independents’. I give them a
chance once in a way on one or two
Demands—Ulke that. There are &7
Independents, forgetting the Groups.

Shri Frank Anthony: We were ask-
ed to form Groups.

Mr, Spesker; They have formed
into new Groups. That is a different

ABADHA 30, 1689 (SAKA)
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matter. Independents are not tofally
ignored. Shri Prakash Vir Shastri
was called, Shri N. C, Chatterjee has
been called, Shin Frank Anthony is
called, as regards Kripalamiji, every-
time whenever he wants to speak, he
38 called.

Shri Nath Pai: That 1a one of the

good things we are doing to hear that
veteran.

13710

Mr. Speaker: The Deputy-Speaker
when he said that did not mean any-
thang. There was a rush. It was
already 8 P,

Shri Dattatraya Kunte: No, Sir.

Mr. Speaker: All right, it was 7.47
to be more correct, if Shri Kunte
wants to correct me. He wanted to
complete it. Already Shri Kripalanf
had spoken There might have been
five minutes left and one more Mem-
ber could have spoken That is a
different matter.

But there 1s no ban and there ;3 no
assurance to be given in advance. It
may be Shri Prakash Vir Shastri, it
may be Shri Anthony, 1t may be Shri
Viswanatham who may be allowed.
(Interruption). My difficulty 1s that
if I allow one or two of them, will
that satisfy them? If I allow Shrl
Kripalaniy or Shastri)i or Shri
Anthony or Shn Chatterjee, the difft-
culty will be there even then. The
others will still want to be called.
They are not satisfied.

Shri N. C. Chatterjee (Burdwan):
I am speaking for the Progressive
Group to which Shm Viswanatham,
Shri Kunte, Shr1 Chaudhuri and others
belong May 1 refer you to Direction
No 123 which says

“An  association of members
who do not fulfil the condition
for recognition as a Parliamen-
tary Party or Group may be
granted certain facilities by the
Speaker, if such a course ghall, in
hig opinion, facilitate the conduet
of business in the House”
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Not one Group in the Opposition has
got 50 Members in the House. There-
fore, all of us come under 123

The only point 18 that' we are told
by the Deputy Speaker that the
‘Speaker has said that your Group
shall not be recogmised for the pur-
pose of the faciities given to the
other Groups’ We want to know
whether you have given any such
dwrection Are you making a diserami-
nation between some Groups and
other Groups?” We have been asked
to form Groups and we have done
80 We mantain and assert that the
Speaker has no right to discrimmate

Mr. Speaker: No further discussion
on this It 15 true that parties whach
are meagrely represented here have
a big standing outside But if on
that account, I have to treat them
on a par with the other parties repre-
sented here, 1t wall be difficult I wll
have to stretch my imagmation too
far to place them on a par with the
other parties I have given them
chance off and on They have not
been denied these faciities But if
each one of them wants a chance, the
difficulty comes how to accommodate
all If out of the Independents, two
or three are accommodated 1 can
understand 1t But 1s 1t possible to
give chance to one and all”

Shrt H P. Chatlerjee: We have our
night to participate 1n the debates
here and we shall send our names to
you Nobody can prevent us from
doing that

Mr. Spesker: We shall continue
with the Demands for Grants now
‘We have got 1 hour and 15 minutes

Shri Hem Barua (Mangalda))
Before you proceed, may I say this?
You just now said that those hon
Members had written to you and
therefore, you have allowed them an
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him, but there are certain things that
are to be inquired into in regard to
his conduct

Mr. Speaker: This 18 not fair to the
House

Shri Hem Baruta You did not allow
me to say a word and you dismissed
1t altogether I did not rase it.

As a matter of fact, it is high time
this was done Every section of the
House 13 agreed that the conduct of
the Deputy-Speaker should be probed
nto

Mr, Speaker: This should not be
allowed It 1s not proper I am
sorry for j;t

Shr; H. N. Mukerjee rose—

Mr. Speaker. We have 1 hour and
15 munutes left How long will the
Minister require?

The Muusier of Indusirial Deve-
lopment and Company Affairs (Shri
F A Ahmed): One hour

Mr. Speaker: One hour? ] thought
we could accommodate two more
speakers I will call him at 215 and
he might take about 40 minutes

Shri I A, Abmed* Yes

Mr. Speaker. Because today from
3 O' Clock we take up non-official
business, and tomorrow 1s the only
day left for the budget [ thought
at least one more demand could be
discussed tomorrow If you take 4
long time now, 1t will extend to-
morrow also So, I will call the
Minister at 215 after lunch, and he
will take about 40, 45 minutes We
will finish the demand at 3, and take
up non-official work.

Shei H. N, Mukerjee (Calcutta
North East) Can I make a one-

opporturuty to speak But ¥y day,
1 also wrote to you to inquire into
the conduct of the Deputy-Speaker. 1
&5 met mean anything personal against

I have heard this morning things
being allowed to be said by some
people in the House You have in-
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flnite patience, but what I hate 1s
the 1dea of duscussing things here in
the forum of Pariiament rather than
with you m your chamber I have
heard a remark from Mr Hem Barua
that the conduct of the Depury
Speaker should be probed into It
may be the conduct of the Deputy
Speaker 1s good bad or indifferent,
but 1s 1t right, 1s it tair, 1s 1t proper,
18 it honest, 1s 1t just, to say that
kind of thing about a person who 1s
a dignitary of the House Till we
have pushel him cut we have no
business to speak n this manner
Please make some observation 1n re-
gard to the propriety of conduct m-
side the House by people on this
side of the House as well as on that
side

8hr1 Hem Barua: On 2 pomnt of
personal explanation  When I waid
like that I had reasons for saying
that, and I want the digmity of the
House to be mamtained What has
pained me s that the Deputy
Speaker when he 1= in the Chair,
makes comments and betrays a par-
tisan attitude

Mr Speaker: Shrimat: Kripalam

1232 hrs.
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Shrimati Sucheta Kripalanj (Gon-
da) Thank you very much for giv-
Ing me an opportunity to speak par-
ticularly when there 1s such a scram-
ble for time

The Ministiy of Industrial Deve-
lop t, after reorg holds
a very crucial position in the deve-
lopment of industries of this coun-
try, b IS T ble for pro-
motion of industrialisation, for plan-
ning,™ for development and control
and assistance to industries as well
ag for the formulation of general mn-
dustnial policies and various other
things Therefore, this ministry {s in
a position now, if it has a pragmatic
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approach, io formulate prudent poli-
cies and umplement them tg take this
country out of the economi; depres-
sion wmn which it 1s finding 1tself

Fiom all accounts, the industrial
situation m this country at the
moment 18 very serious. The report
of the mmstry while acknowledg-
ing this says that manly the blame
1s on the two years of drought I do
admut that the agro-based industnes
have suffered on account of the
drought There 1s a serious situation
m the sugar industry textile indus-
try and various other industries, and
may be in other ancillary industries
But to blame mainly the drought for
the Jdepression would be very incor-
rect Our policies have not been cor-
rect there have been defects m im-
plementation, lack of co-ordination,
lack of rapport between the Govern-
ment and the industmal interests
These are some of the reasons I
should say they are the more grave
reasons for the depression in ndus-
try that we see today

Let us take, for instance the credit
policy to which Mr Desa: also made
a reference as also other members
before me The credit squeeze was
imposed to remove pressure from
prices, but in actual fact what was
the effect It starved the industry,
it retarded production 1t did not
achieve the objective for which 1t
was done The 1dea was that specu-
lation and cornering should be stopp-
ed, but speculation and cornering
could be stopped Perhap 't
could have been handled by s~me
other method Government have
other means For instance, thc ¥Foi-
ward Markets Commussion eould have
done something

Why was 1t that we failed in our
objective? We failed in our objec-
tive because there 1s too much black
money all over Attempts have been
made year after year to control black
money, but we have not succeeded.
Therefore, we have now to see that
we take some drastic steps to see
how this underground money can be



